CENTRAL NJM[NI.‘JTR&TIUE TRIBUNAL
ALLAHABAD BENCH 3 ALLAHABAD.

Original Application No.1190 of 2003,

Allohabad this _the Qoth day of October, 2003.

Hon'ble Mr.Justice R.R.K. Trivedi, V.C.
Hon'ble Mc.D.R. Tiwari, Member—A,

Umrao Chaubey

S/o (Late) Shri Ja arnndth.bhaube

R/o Village: Tenuati, P.0. ; S&ka{GEhd,
District Varanasi.

..-.n-ﬂpplican't.
(By Advocate : Sri (Col) Rea. Pandey)

Versus.
3
1. Uniocn of India through the Chairman, %
Standing Committee, E.S.I Corporation cZS/Headquarters |
Office, Kotla Marg, New Delhi-]. i
i.
2 The Director General £.S. 1 Headquarters Office, i

Kotla Marg, New Delhi-}.

3. The Regional Director, E.5.1 Corporaticn,
Administrative Branch, Deap Bhawan,
Sarvodaya Nagar, Kanpur Nagar.

& % & % & g @ -mSPGM&ntS.

(By Advocate : Sri P.K. Pandey)
O RP_ER_ .
(By Hon'ble Mr.Justice R.R.K. Trivedi, Vv.C.) g
We have heard Sri(Col) R.a. Pandey learned counsel
for the applicant and Sri P.K. Pandey learned counsel for

the respondents,

2. By this O.A., filed under secticn 19 of Administrative
Tribunals Act 1985, the applicant has challenged the
order dated 17.01,.,1981 (Annexure 3) by which applicant

was reveriad from the post of L.D.C to the post of Feon



wers not satisfactory.

3. laarned counsel for the respondents has raisad
pre liminary objection that the O.A. is highly time
barred <nd is also not maintsinable. Onz C.A. filed

by the applicant i.e., C.a. N0.909 of 2002, was

already dismissed by this Tribunal on 6.1.2003,
thereafter Review .applicatiun}\filed-,uwhich was also

rejeciad on 29,05.2003, Writ Petition filed against

the aforesaid orders . ."was registered as Writ

o N
Petition No,.312¢3 of 2003, L RS LOWL \5-0‘;\\25*')
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4, “e haeve perused the order. Under Section 21 of
Administrative Tribunals Act 1985, this Tribunal can

e A
entertain only those O.A. for which cause of action hag »

drisan within three years from the date of establishment

of this Tribunal. The impugned order was passa2d on

17.01.1981 = . ..hich is beyond the period of 3 years
o
from the date this Tribunal wes establismc;,ifﬂr‘p”\. \'\l"\'l@{-

L

Further the applicant challenged the order by filing

U.a. No.909 of 2002 which was aismissed by this Tribunal
on 6.1.2003 thereaiter review appliceticn was filed
which was dismissed on 29,5.2003, Both the three orders

o —
were challenged in the writ petition No.31293 of 2003. '“~L
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De In the circumstances, the second C.A. is not

—=




-

maintainable for the same cause of action. The O.A. is

accordingly dismissed as not maintaingble. with no

-~

order as to costs.
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